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IN WP(C) No.(SH) 346/13
BEFORE
HON’BLE THE CHIEF JUSTICE SMTI T MEENA KUMARI
31.07.2013

As prayed for by Mr S Sen Gupta, learned GA, two
weeks’ final chance is granted to the State respondents to file
affidavit-in-opposition.

Post on 19.08.2013.

CHIEF JUSTICE

dev



WP(C) No.(SH) 219/13

BEFORE
HON’BLE THE CHIEF JUSTICE SMTI T MEENA KUMARI
31.07.2013
Heard Mr P Pyngrope, learned counsel for the petitioner.

Mr S Sen Gupta, learned GA takes notice on behalf of the
State respondents.
Issue notice to respondent No. 4 by both process.

Returnable on 30.08.2013.

CHIEF JUSTICE

dev



WP(C) No.(SH) 220/13

BEFORE
HON’BLE THE CHIEF JUSTICE SMTI T MEENA KUMARI
31.07.2013
Heard Mr AS Siddiqui, learned counsel for the petitioner.

Mr R Deb Nath, learned CGC takes notice on behalf of the
respondents-UOI. Returnable on 30.08.2013.

CHIEF JUSTICE

dev



